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Hon'ble Mr.Justice U.C.Srivastava,v.C.
Hen'ble Mr. A.B, Gorthi, Member (A) = = =%
(By Hon Mr B .G . $§i§iﬁf;il

. _ The applicants whQ are ‘*‘*Qrking ES-Tri@‘

Computers Gréde-1 in the Survey of India have filed

LG

application under Section 19 of the Administratiswé-?%

Act ;198% in the year 1987 praying thet the post .of |

| Service and they should be conformed as Trigonometricsl | =

-',-']'i"-:l'-_l'r"b--r-:- g

Computers Grade-I after treining. According to the

applicant the respondents have wviolated the provisiens
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of Article 16 and 19 of Constitution of India. From the
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pleadinegs of the parties it is clear that there is no
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. difference and intecration hetween the postof Trigmometxi-ﬁ"

EH Computers and TopoOcraphical Trainee and their duties and iy

et e Sade e responsibilities are also same. It has been styted by | 3

e the applicantg"l'rignometrical Computers werghot civen e
= and ﬁtﬂ@ﬂtiﬁnal avenues _ b 7
the same status/as ¢given to the Toporraphincal Tréinee =
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and this according to them is disarnable and -subsﬁantﬁﬁ'ﬂl?--

i

2. The respondents have denied the claim of tm"
| app licants and they have stated that the training ﬁﬁﬁ
7 + of these twe posts are different thouch the m tior
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6 months truin:mg in carrying out SuMy C_._
field training in secondary and tertiary Iﬂwlliﬁg;

traverse only. It is further stated by the respm

the applicants were employed o productive computatie

énd remain tempoOrary for three years . After ccwlgting“ |
years Of service they were classified as Grade 111 erj‘_
they pass a trade test as laid down in pare 9(c) pert III ;
of the Circular Order 435, Therews i provision that a%x

of the total vacancies in a year of the crade of surveyer "ﬁ
1I;

will be filled by promotion from amongst the Class III s ]

‘M__,..v"‘ ‘--F'“

Division II employees of Survey of India on the basis of - i
alSD oy

Seniﬂrity cum fitness &¢nd the applicants 1-'ere£eligible for

this scheme and according to the respondents they héve not- g

pted for the post of Surveyor: Division-I and thet is why

they were not considered for promotion to the post of
Surveyor Division-I, As the Trigonometrical Computers alse i[
posses reqiisite qducstional qualifications they were alse 'i
elicible for appointment to the post of T.T.T.Au's provided h;

they ful®™fill other elicibility conditions. Miny of those, > |
v*hO héd joined as Tric. Computers with them and had availed

any Of the such opportunity and are cazetted officer now. :-':f{.#

The matter was refsrred as reference no.C.A, 7 of 1981 tef

the Board of Arbitration ,Ministry of Labour,Covermement af Lo

India,consistinc three Members and the ‘Board of Ax‘bi‘trﬂtfml. g -
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gava the award vide order dated 14.3.1984,

-y o -
% i | I ':'» ] .. o s
S S @’ﬁ 5



fi
|

-Iﬂ&fa }aaﬂ alse reamnndad that

k

pay sce le to the Trigﬂl’l ometrical B’m&_ ra | :

that of Survayors, Thé dispute which m
the app Lcant - mgarding Upgrﬂﬂihim 15 Gm@

that the Bpgradation of the post of Irig.cewu*&wmﬂ_
Division I cadre +2s not implement@&d by the Bﬁpa

4. The Board of Arbitration after cmside«riia&-:-f*

the relevant factors bearing on the meétter came to ti'za

conclusion that all the Triconometrical Computers af‘teﬂﬂ;‘;}f
classification shall be given thepay-scale of FE.425-6[—
which they are entitled to after passing & trade test .But

so far as other reliefs are concermed the Same was

rejected by the Boird ofsArbitration. A
A
e It appears that the matter was:recommended by {

the #&th Pay Commission and also by the Surveyor @I;wral’
of India and n© reasong was civen »hy the upcgradation L
was not given to the applicants, It is still open for
the respondents t© consider the claim of the applicants
for upgradation.and promotion in Division 1 service

in case they fulfill the elicibility criteria, but even
otherwise there is no bar Amﬁcutlve e, 2
Accordin r_;ly)wi’th th:-fiaserxrdtlm that CGovernment of
India rﬁay consider the case of upcradation of the

app licants,the applicaetion is dismissed in respect of

all the other reliefs., No© crder as toO costs,




